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T[DEMANDs OF WORKERS IN SURGUJA MINES

*292. PT. BHAWANI PRASAD
TIWARY: Will the Mimster of LAB-
QUR AND REHABILITATION be
pleased to state:

(a) whether 1t 1s a fact that a laige
number of workerg working m the
mines of Saiguja in Madhya Pr=desh
have started to reach Dell op foot to
present their demands to Government;
and

(b) 1if so, what are their demands
and what action has been taken by
Government to meet them?]
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T[THE MINISTER OF LABOUR
AND REHABILITATION (SHRI JAI-
SUKHLAL HATHI): (a) and (b) A
statement is laid on the Table of the
House.] [See Appendix LXIV, An-
nexure No, 13 ]

[ ] English translation.

[ RAJYA SABHA]
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RECOMMENDATION OF THE STUDY TEAM
APPOINTED BY NAIIUNAL LABOUR
COMMISSIUN

*293. SHRI T V. ANANDAN: Wil
the Minister of LABOUR AND REHA-
BILITATION be pleased {g state.

(a; whether the Study Team appoln-
ted by the National Labour Comms-
s on has recommended that the wage
structure for railwaymen shoulg be
different from that of other civil ser-
vants in the country, and

(b) 1if so, what 1s the reaction of
Government thereto?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI JAISUKH-
LAL HATHI): (a) and (b) The Gov-
ernment understand that the Study
Team has submitted a report to the
National Commission on Labour. The
Government is not seized of th.s mat-
ter now and will consider 3t on receipt
of the recommendations of the Na-
tional Commission.

PosTS OF INSPECTORS 1N EMPLOYEES STATE
INSURANCE CORPORATION

*294, SHRI MAHAVIR: Wil} the
Minister of LABOUR AND REHABI-
LITATION be pleased to state:

(a) whether it 15 a fact that a large
number of posts of Inspectors in Em-
ployees State Insurance Corporation
are lying vacant;

(b) if so, what i1s the number and
since when these posts are lymng
vacant;

(¢) what 1s the mode of -erruitment
to these posts; and

(d) what steps are being taken by
Government tg £ill up these vacant
posts?

THE DEPUTY MINISTER (N THE
MINISTRY OF LABOUR, =MPLOY-
MENT AND REHABILITATION
(SHRI S C JAMIR): (a) No

(b) Does not arise

(¢) Under the Recru tment Regula-
tions fiftv per cent of the posts are
filled by direct recruitment through an
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open competitive examination and fifty
per cent by departmental promotiocn
by selection from among emoloyecs of
the Corporaticn on the recommenda-
tion of a Departmental Promotion
Commuttee,

(d) No action is called for on the
part nf Government.

Post OFrict IN R K PuraMm

*295 SHRI B. C. PATTANAYAK:
Will the Minister of COMMUNICA-
TIONS be pleased to stateo:

(a) whethey it 18 g lact that there
is no sub-Post Office in Sectors VIil
and 1X of R. X. Puram, a Colony ot
Central Government employees in New
Delhi;

(b} whether it 1s also a fact that
there is not a single letter box in that
area: and

(¢) °f z0, when these facilities will
be provided there?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND COMMUNI-
CATIONS (SHRI 7 K. GUJRAL): (a)
Yes, Sir.

(b) No, Sir. Letter Boxes have heen
planted 1n Sectors VIII & IX of R. K
Puram very recently.

(c) Opening of a new post office
depends on securing suitable accomo-
dation for which efforts are being
made. A Post Office will be opened
as soon ag accommodation is secured.

PENSIONS TO DISI'T,ACED PFRSONS FROM SINDH

*296. SHRI JAIRAMDAS DAULAT-
RAM: Will the Minister of LABOUR
AND REHABILITATION be pleased to
state the reasons in ful] why applica-
tions by retired public servants of
Sindh supported by most of the docu-
mentary evid nce needed for grant of
pensions are not being sanctioned des-
pite the passage of 19 years since par-
tition even though the applicants
have fulfilled the demand of Govern-
ment for two sureties in case the claim

[10 MAY 1968]
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for pension is not confirmed by Pakis-
tan Government on acocunt of anv par -
ticular unavoidable document?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMFLOY-
MENT AND REHABILITATION
(SHRI D. R. CHAVAN): Pending vori-
ficat on and acceptance, by the Govern~
meont of Pakistan, of their claims for
pension, Displaced Government ser-
vants from West Pakistan (inclvding
Sindh) are granteq pensions on pro-
duction of original documents com-
prising;

(1) Pension Payment orders; or

{(2) Retiremnent orders issaed by
the Pakistan Authorities; or

(3) Orders communicating sanc-
tion of pension issued by the
Departmental Authorities in

Pakistan.

Before the actual payment of pen-
sions is authorised as above, the clai-
mants are further required to execute
Indemnity bonds supporteg with {wo
sureties.

The question of cases being kept
pepding for sanction. where the above:
conditions are fulfilled, does not arise,

+INDIAN SOCIAL INSTITUTE . NEW DiLHI

*265. SHRI MAHAVIR: Will the
Minister of LABOUR AND REHARI-
LITATION be pleased to state:

(a) whether it is a fact that a large
sum of money is being given as grant-
in-aid to the Indian Social Institute,
New Delhi for conducting training
courses for managers, supervisers and
workers;

(b) whether it is a fact that the
Institute aims at prepagating a parti-
cular religion and if so, what are the
.easong for which grants are given to
such institution; ang

(¢) whether it is a fact that a deci-
sion in the matter has been taken
without consulting the National Pro-

fTransferrt;d from the 9th May, 1968



